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T, 803/ 4
0, Oc/Admn.1/Misc./THC/2025 Dated, Delhi the g o -

% 70 00
Copy forwarded for information and necessary action to :-

All the Ld. Judicial Officers, Central, West, Tis Hazari Courts Complex,
Delhi for information.

The Website Committee, Tis Hazari Courts, Delhi with the request to
arter concerned to upload the same on the website of Delhi

15

direct the qu
District Courts.

3.  The Secretary, Delhi Bar Association, Tis Hazari Courts, Delhi for

information and necessary action.

All the Advocates/Oath Commissioners concerned with the direction to
submit specimen of their seal in this office within three days.

15y The Branch .In-Charge, Care-taking Branch, Central, Tis Hazari Courts,
Delhi with directions to affix the same on all the notice boards of Tis

Hazari Courts Complex, Delhi.

The Personal Office of the Ld. Principal District & Sessions Judge (HQs),
Tis Hazari Courts, Delhi for information.

The Personal Office of the Ld. Principal District & Sessions Judge, West,
Tis Hazari Courts, Delhi for information.

(Mukesh mar Gupta)
Officer In-Charge, Adminisjfation Branch-1/
District Judge (Commercial Court)-07, Central

0/o Principal District & Sessiohs Judge (HQs)
Tis Haza#i Courts, Delhi




No. 25/G-2/Genl.-/OC/THC/DHC
Dated 11.07,2025

NOTIFICATION

In exercise of powers conferred by Section 139(b) of the Code of Civil Procedure
(Act V of 1908) as amended by Amendment Act No.104 of 1976 and Section 333(1)(b) of
lh.c Bharatiya Nagarik Suraksha Sanhita, 2023 and Section 3(2)(a) of the Oaths Act, 1969,
High Court of Delhi has been pleased to appoint the following advocates as Oath
Commussioners in Tis Hazari Courts, Delhi, for a period of two years w.e.f. 15.07.2025 to
14.07.2027 or until further orders of this Court, whichever be earlier, for administering oaths
and affirmations to deponents of affidavits in accordance with terms specified in paragraph 5
of Chapter 12-B, Punjab High Court Rules and Orders Volume IV (read with Section 7 of the
Delhi High Court Act, 1966) and subject to the conditions laid down in this Court's circular

No. 332/Genl.-1I/DHC dated 14/09/2001 containing instructions to Oath Commissioners
issued by this Court:-

SL Name of Advocates
No
1. | Mr. Saurabh Minocha

(Enrl. No. D/1117/2006)

2. | Mr. Deepak Kumar Shukla
(Enrl. No. D/1807-A/2007)

3. | Mr. Amit Kumar

(Enrl. No. D/3945/2010)

4. | Mr. Karam Chand

(Enrl. No. D/0836/2009)

5. | Mr. Sharad Amrohi

(Enrl. No. D/1333/2008)

6. | Ms. Renu Singh

(Enrl. No. D/3776/20]18 )

7. | Mr. Jai Prakash Sharma

(Enrl. No. D/1403-C/2006 )

8. | Mr. Sanjeev Baghel

(Enrl. No. D/992/2021)

9. | Ms. Madhun

(Enrl. No. D/8304/2019)

10. | Mr. Ankur Aggarwal

(Enrl. No. D/2246/2018 )

11. | Ms. Pooja Kaushik

(Enrl. No. D/3840/2015)

12. | Ms. Richa Sharma

(Enrl. No. D/9622/2021 )

13. | Mr. Hemant Kumar Srivastava
(Enrl. No. D/297/2010)

14. | Mr. Vishnu Dutt
C_,/ _—~ | (Enrl. No. D/5081/2016)

Mr. Rajesh Kumar Jha
(Enrl. No. D/311/2014)
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~["Mr. Manoj Kum

. Manjesh Kumar

(Enrl. No. D/1065/2017)

Mrs. Geetanjali Sh
(Enrl. No. D/4398/

(Enrl. No. D/4296/2020)
Tafseer Khan
(Enrl. No. D/113

Ms. Renu Rani
(Enrl. No. D/2642/2021)

nder Kumar Kaul
(Enrl. No. D/73/19
Ms. Shama Rani

" | (Enrl. No. D/843/1992)
33. | Mr. Hari Shanker Giri
(Enrl. No. D/195-A/1981)

3-1405/G-2/Genl.-l/OC/T HC/DHC

BY ORDER OF THE COURT
Sd/-

(ARUN BHARDWAJ)

REGISTRAR GENERAL

Dated 11.07.2025
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NO. NAME AND ADDRESS OF OATH COMMISSIONER —n

L | MR SAUR AR o
. SAUR ~.
ABH MINOCHA S/O0 MR M1 MANOCHA R/O H.NO.53, ANAND NAGAR,

DELHI- 110035, N
33, ENR / ' s
(SL.NO. 31/2025) OL. NO. D/1117/2006, TELEPHONE NO. 9810220150

2. | MR, DEEPAK K
106AT03 /1\/"< KI}JZAI/I\)R_ SHUKLA S/O LATE MR. GAURI SHANKAR SHUKLA RO
110059, ENROL o E JAIN COLONY PART-3, UTTAM NAGAR. WEST. DELHI-
: - NO.D/1807-A12007, TELEPHONE NO. 8376954139 (SL.NO. 32/2025)

MR AMIT KUMA : F
Nlanrjz\sﬂleﬁ/t};?MR §f() LATE MR. CHANDRA BHAN SINGH R/O A-382, BLOCK-A.
NORTH. D V1 [)(FlTll{hIA/l\lR()l())Li}: PO: CIVIL LINES, SUB DISTRICT DELHI, DISTT.
‘LHI, DELHI- 54, ENROL. NO. D/3945/2 SLE :
091|23%43(SL.N0.33/2025) : =

4. ;dg ISARAM CHAND S/O LATE MR. KASHI KANT R/O F-3, SURBHI HOME PLOT
Sl SIIA!.IMAR GARDEN, EXT-I, VIKRAM ENCLAVE SOFT ROAD, GHAZIABAD,
-201005, ENROL. NO. D/0836/2009, TELEPHONE NO. 9718559342 (SL.NO. 34/2025)

<} MR: SlIA‘RAD AMROHI S/O MR. H.K. AMROHI R/O 10A/86-10783, STREET NO. 7,
SAT NA(JAR. WEA, KAROL BAGH, NEW DELHI-110005, ENROL. NO. D/1333/2008,
TELEPHONE NO. 8851762431 (SL.NO. 35/2025)

6 MS. RENU SINGH D/O MR. KALICHARAN SINGH R/O G-415, NYAYA KHAND-IST
INDIRA PURAM, GHAZIABAD, UP-201014, ENROL. NO. D/3776/2018, TELEPHONE

NO. 8810521609 (SL.NO. 36/2025)

7. MR. JAI PRAKASH SHARMA S/O MR. PHOOL KUMAR SHARMA R/O 137, SHIV
VIHAR, GALI NO. 8 NEAR AGANWADI CENTRE, RISHAL GARDEN, NANGLOI
WEST, DELHI-110041, ENROL. NO. D/1403-C/2006, TELEPHONE NO. 9654221340

(SL.NO. 37/2025)

MR. SANJEEV BAGHEL S/O MR. JAI SINGH BAGHEL R/O H.NO. 228, PT. AMAR
SINGH COLONY RITHANI, MEERUT, UP, ENROL. NO. D/992/2021, TELEPHONE NO.

L 8630244591 (SL.NO. 38/2025)
MS. MADHURI W/O MR. CHANDERVEER R/O G-89/5, GROUND FLOOR, LUXMI

O3
PARK, NANGLOI, WEST DELHI-110041, ENROL. NO. D/8304/2019, TELEPHONE NO.
8447188351 (SL.NO. 39/2025)

10. | MR. ANKUR AGGARWAL S/O MR. S.S. AGGARWAL R/O 2105/1A/3, ROAD NO. 22,

PREM NAGAR, DELHI-110008, ENROL. NO. D/2246/2018, TELEPHONE NO.
9871699756 (SL.NO. 40/2025)
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0 E-288, GALI NO. 15_ . )

MR WA “:'lm':(:l) 'N()_ D0622/2021, [ELEPHONE
194, E
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"5 TMS RICHA SHARMA B e
‘ VIHAR KARAWAL NM-/;;;,olz)‘l,l
‘ NO 700818418 (SLNO. 427202 )
{ e MR, SU
. [EMANT KUMAR SRIVASTAVA $10 1 ‘NROL. NO.
[ 11, | MR HI MANIID‘(ler:;l:‘;S' VHIAR, DELHI-110054, EN
172, A-BLOCK, 5053 (SL.NO. 4/2029)
| TELEPHONE NO). 089180095 o
S0 MR AYODHYA PRASAD
1 TMR VISHNU DUTT SO MR AY ODHY lpl!)(l-‘AlJll»l
W ‘IM PURA OLD SABZI MANDI, DE
| WALI MUKIM PUR il b
| TELEPHONE NO. 7827220385 (SL.NO. L
~RAJESIT KUMAR JHA S0 MR SHIV SHANKAR JHA %
" 15 TMR RAJESH KUMAR JHA SO MR smv[f:“nm‘t B
| SEEMA PURI, DELHI-110095, ENROL. NO. D/31172
| 9810476003 (SL.NO. 45/2025)

16 | MR RAHUL KUMAR RAJ SO MR INDRADEO PR/;S\/}I,)\
GALI NO. 05, PART-6, SONIA VIHAR, KARAWAL i

' NO. D/8180/2019, TELEPHONE NO. 9716253205

(SL.NO. 46/2025)
0 STREET NO. 8. GANGA SAHAY
i NO. D/2596/2021,

AT SRIVASTAVA R/O A-
LAL 5 D/297/2010,

RO HNO 2115, GALI MANDIR

10007, ENROL. NO. D/5081/2016,

O H.NO. H-259, OLD
NE NO. 7217764069,

: 356,
R/O A-6/175, KH. Np. :
R, DELHI-110094, ENROL.

[ 'MS. PRIYA D/O MR. VINOD KUMAR R/O H.NO.

COLONY, MANDOLI, NORTH EAST, DELHI-110093, ENROL.
" TELEPHONE NO. 7838285396, 9015870545 (SL.NO. 47/2025)

I8. | MR. AKSHAY SORI S/O MR. HARBANS LAL SORI R/O 660/12, STI;;!;{LIN%O'
ANAND PARBAT, GHATI ROAD, KAROL BAGH, NEW DELHI-110005, .. NO.
D/7614/2020, TELEPHONE NO. 9625187267 (SL.NO. 48/2025)

19. [ MR LALIT KUMAR S/O LATE MR. KISHAN LAL R/O H. NO. 167, GURHAI

)‘ MOHALLA, CIRCULAR ROAD, SHAHDARA, DELHI-110032, ENROL. NO.
1D/3005/2020, TELEPHONE NO. 9643933451 (SL.NO. 49/2025)

20. | MS. KUMARI RENU D/O LATE MR. RATAN LAL R/O H.NO. 225. STREET NO. 4,

MEERUT ROAD, GHAZIABAD, ENROL. NO. D/1634/2012,

SEWA NAGAR,
1 TELEPHONE NO. 9958518567 (SL.NO. 50/2025)

[
21. [ MR. RAHUL KUMAR S/0 MR. RAKESH KUMAR R/O VILLAGE RAVAN URF BARA
GAON, TEHSIL KHEKRA, DISTT. BAGPAT, UP, ENROL. NO. D/3748/2014,

TELEPHONE NO. 8449100623, 8285808239 (SL.NO. 51/2025)

22. | MS. AARTI D/O MR. RAM PAL SINGH R/O H.NO. A-440, STREET NO. 22, SHYAM
COLONY, BUDH VIHAR PH-II, DELHI, ENROL. NO. D/11302/2021, TELEPHONE NO.

8700056958, 7982735389 (SL.NO. 52/2025)

23. | MR. SATYA PAL S/O MR. NARESH KUMAR R/O H.NO.-121, POLL NO. MDKW-449A
TIKRI KALAN, DELHI-110041, ENROL. NO. D/165/2020, TELEPHONE NO. 9971747618

(SL.NO. 53/2025)
MR. MANOJ KUMAR MAHAUR S/O MR. KALI

24.
NO. 12, PREM NAGAR-II, KIRARI SULEMAN
ENROL. NO. D/1359/2011, TELEPHONE NO. 9911

CHARAN MAHAUR R/O S-451, GALI
NAGAR, NANGLOI, DELHI-1 10086,
443410 (SL.NO. 54/2025)
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RO D928, ST. NO. 10
HI-110053, ENROL. NO. D) d

9910694659 (SL.NO. S4/2000) 42962020, TELEPHONE NO

MOHD. 7 AFSEER KHAN § 0

UPPER GROUND, & LATE MOHD. SHAHRUDIN KHAN R0 TINO. 793
D BALLNO, 1 a A H.NO. P-92,
OK 226 - I, NAFEES ROAD. B/ 3 3
KHLA, NEW DELHI. cor: i AD. BATLA HOUSE JAMIA NAGAR.
9818039113 SRS

(SL.NO. 5972025 NO. D/1131/1994, TELEPHONE NO.

L [T VT ey S G S SR G l
IINR”:.N:‘,( )RI/;?:l l:'(.‘_) :\m SUNIL KUMAR R/O D-222, DAYAL PUR, DELHI-110004.
i 264272021, TELEPHONE NO. 8512037893 (SL.NO. 60/2025)

e
MR. SURINDER KUMAR KAUL S'0 PT. S R ; 4,
MR. § o UMAR KAUL S/O PT. SHAMLAL KAUL R/O FLAT NO. 3
TOWER D-1, SUMMER PALMS, F : NO. D719,

A ARIDABAD-121002, ENROL. NO. D/73/1984
TELEPHONE NO. 9313622209 (SL.NO. 61/2025){ oy

2 MS S'HAMA RANI W/O LATE SH. ABHIMANYU SAINI R/O N-47, MALKA GANIJ,
SHASTRI NAGAR, NORTH

= DELHI-110007, ENROL. NO. D/843/1992, TELEPHONE NO.
9210001152 (SL.NO. 62/2025)

MR. HARI SHANKER GIRI S/O SH. BANSH RAJ GIRI R/O H.NO. 609/9, KRISHNA

GALI NO. 9, ADARSH MOHALLA, MAUJPUR, DELHI-110053, ENROL. NO. D/195-
A/1981, TELEPHONE NO. 8750360302 (SL.NO. 63/2025)

It is also made clear that the Oath Commissioners shall attest the affidavits only
in the presence of the deponent and if any Oath Commissioner is found attestin

the affidavit(s) in_absence of the deponent, his/her appointment as an Qath
Commissioner_will be terminated forthwith and strict action will be taken
against him/her.

The Oath Commissioners shall follow the “Instructions”, enclosed with the

notification in letter and spirit, without fail.
QoL
(S.MK. Bhadola)

Deputy Registrar (Genl.-Admn.-I)



INSTRU
CTIONS TO AN OATH COMMISSIONER

N0.332/Genl.-11/ DHC
Dated 14/09/2001

is given a cor

s nmission under the provisions of Section
I Procedyre

Na Yari 5 3 , 1908 e C L 1
ﬂu:{l.|k Sllr.aI\Sha Sanhita, 200 el .m\d Section 333 of the Bharatiya
sting affidavits Bk e and Section 3 of the Oaths Act, 1969 for
cannot attest an affid l-udlc"f] proceedings only. An Oath Commissioner
PUTPOSes o bef AVIt which is intended to be filed for administrative
% ; > Ol‘t‘anexcculiveaulhority s
. An Oath Commissi .
NISSIONer ie . < .
Particular Cout Co:ui 'S appointed for a particular period and for a
particular e plex. He/she is expected to be available in that
Omplex during the period of the commission.

Code of Civ

Oath Co et
mmis 5 : 3 5 .
Association o;sg]’“trs Will mutually decide, in consultation with the Bar
place or place ;3 Court Complex to which they have been appointed, the
Ces where the any ill be i i
an affidavit. Y (or anyone of them) will be available for attesting

4, g i
The Bar Association of the

adequate space is available
between 10.00

concerned Court Complex shall ensure that
to an Oath Commissioner for attesting affidavits
am and 5.00 pm on every working day.

Atleast one Oath Commissioner should be available for attesting affidavits at

the place or Places designated by the concerned Bar Association between
10.00 am to 5.00 pm on every working day.

6. The Bar Association of the concerned Court Complex shall ensure that all
Oath Commissioners adhere to the timings prescribed for their availability.

7.(**) All Oath Commissioners are henceforth permitted to attest the affidavits from

their respective offices including Chambers within the Court Complex, while
maintaining the system of rotational duty in the designated Oath
Commissioners' Room. There shall be, at-least, one Oath Commissioner
available between 10.00 am and 5.00 pm on all working days in the Oath
Commissioners Room by rotation. However, attestation work shall not be
done within the precincts of the Court Buildings, including lobby area,
Consultation room, Bar room, library, Lawyers Canteen etc. These
instructions will be adhered to by Oath Commissioners in letter and spirit.

8. Between 10.00 am and 5.00 pm, every Oath Commissioner shall, while
attesting an affidavit at the designated place or places, maintain the dress
code prescribed by the High Court for practising advocates.

(*) Substituted vide Circular No. 25/G-2/Genl.-I/OC/DHC dated 20.09.2024
(**)  Substituted vide Circular No. 148/Genl/DHC dated 21.02.2014.
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No. of the affidavit

| it ANy
affidavit1s being

All Oath ¢ amm
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stested. In the event of a ney,
attes

Date and Gerial

(a) ‘ l
p)  Case NoO for which the &7 e ik
; the case pumber may »
case,
(¢) Name of the deponent. L
- of e A
Name of the Idllwr/mnlhm of the deg |
N affidavit.

punvnl as per the

lll'
the dopunvnl.

Address of the

(e)
)
(g) Signature
The Address of the p
ove cumbersome)

ar S ; as pr
er shall maintain three rubber stdm;fvs“;)w;i’n i
rubber stamps shall pmvide for the foll g:

' e
Name of the person identifying
of the deponent.
erson identifying the

also be

deponent should

(Note:
escribed

given - but this may pr
Every Oath Commission
by the High Court. These
Name of the Oath Commissioner in block le
en by the High Court to the Oath Commissioner.

tters.

()

(b)  Number giv

(©) Period of Commission. &
i oo inted b e
(d) A statement that the Oath Commissioner has been dppomttd y
High Court.
(e)  Space for the name, occupation and signature of the person identifying

the deponent.

(f) The name of the deponent.
()  The name of the father/ mother of the deponent.

(h)  The address of the deponent.

(i) Date and serial number of the affidavit.

()  Space for the signature of the Oath Commissioner.

An Oath Commissioner attesting an affidavit shall scrutinize the document as

to its correct form.
Where the deponent of an affidavit is known to the Oath Commissioner, he

shall append on it a certificate to that effect.
Where the deponent of an affidavit is illiterate or is not conversant with the
language in which the affidavit is written, the Oath Commissioner shall,

before attesting the same, translate and interpret the contents of the affidavit
to the deponent in the language known to the deponent and shall separately

certify the fact of his/her having done so.
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: h August, 1967,

This circylar is issued in supersession of the circulars ;iag:nﬁl/&l% =
/Gem./G.I/OC/]X.th dared 20 B TS N31212m/’ Nov.ember, 1986 and
May, 1975, No. 249 and 250/Genl./G.1/OC/DHC date Aiecton oQtE Dlit High
other instructions issued from time to time and on the
Court.

Sd/-
REGISTRAR GENERAL

; d as under:-
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f this Court Clause A be deposite
(™) Vide orders dated 13.'0 7'2'01c;7doby an Oath Commlssmn.el' ?h:‘“and Sessions Judge,
“The Register(s) lma:lntal;ear with the concerned Distric
end of each Calendar
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Supreme Court o
1 of Delhi High Court and Secretary General of Sup

Registrar General o ;

Ingia, as the case may be.



